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Some Hon. Members: In English
also.

Dr. P. S. Deahmukh: (a) and (b). 
No time-limit as such for consolida
tion of holdings has been fixed. The 
Government of India have requested 
the State Governments on 11th May, 
1957 to draw up phased programmes. 
The proposals from State Governments 
are  awaited.
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Mr. Speaker: These questions need 
not be put; hon. Member alone does 
not come from the village.

Shri C. D. Pande: May I know if
the Government w ill consider the ad
visability of having uniform legisla
tion in all the States on this question 
and also whether it w ill be on a 
voluntary basis or compulsory basis?

Shri A. P. Jain: In the first place,
consolidation falls in the State List. 
Even from other considerations, it 
w ill be highly undesirable that there 
should be a uniform legislation for 
the whole country. Consolidation has 
to be on a compulsory basis except 
when a certain amount of voluntary 
co-operation may be available in cer
tain cases.

Shri Mahanty: May we know if any 
State Government other than U P has 
taken up consolidation of land hold
ings and if so whether in those States 
also such allegations as were referred 
to in an earlier question were made?

Dr. P. S. Denhmnkh: W e have no
notice of any such allegations.

Shri Jadhav: How many States have 
tried this experiment?

Dr. P. S. Peshmokh: Many States
have undertaken this work; there is 
a long list: Bombay, M.P., Punjab, 
PEPSU, U.P. and so on. (Interrup
tions.)

Shri Thimmaiah: What steps axe 
taken to give relief to Binall holders 
who are dispossessed due to the con
solidation of holdings?
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Shri A. P. Jain: Nobody is going to
be dispossessed. W herever there 
happens to be a large number of plots 
belonging to a holder, they are con
solidated in one bloc or two or three 
blocs.

Shri Mahanty: The hon. Minister
stated that a number of States had 
taken to consolidation. What was the 
purpose of the Government of India's 
requesting them as late as 11th May 
1957 to take up this work?

Dr. P. S. Deshmukh: In order that 
they may step up consolidation work, 
we did that. We found that every 
State was not paying equal attention. 
Some States had done very good work. 
We attach considerable importance to 
this work.

Shri Venkatasubbaiah: M ay we
know whether this is a prerequisite to 
co-operative fanning.

Dr. P. S. Deshmukh: In a w ay it is; 
it is much simpler for us to introduce 
co-operative farming if we have con
solidation.
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Mr. Speaker: Hon. Members have 
got passes. They can go to all these 
places and find out the details instead 
of asking questions here.

Dr. Bam Subhag Sftagh: We know, 
Sir, that w e are having passes.

Mr. Speaker: W hy do they not go 
ihemselves and see things instead of 
putting- questions hypothetically and 
academically?

Animal N a trlttw  Scheme
*US1. Shri Bahadur Singh: Win 

the Minister ot Food and A griculture
be pleased to state:

(a) whether there is a proposal 
under the co-ordinated animal nutri
tion scheme to start a regional ani
mal nutrition centre in Punjab;

(b) if  so, the place selected for It;
(c) the amount earmarked; and
(d) the time by which the centre 

w ill start functioning?

The Minister of Co-operation (Dr. 
P. S. Deshmukh): (a) Yes.

(b) Palampur, District Kangra, sub
ject to availability of sufficient 
accommodation for the laboratory, 
experimental animals and staff etc.

(c) Rs. 1,02,000 (round) to be borne 
by the I.C.A.R. An equal amount is 
to be provided by the Punjab Govern
ment.

(d ) The centre is expected to start 
during 19S8-59.

Shri Bahadur Singh: M ay X know
whether the State Government was 
consulted in this matter, whether the 
State Government has submitted any 
report and whether the State Govern
ment recommended this to the Centre?

Dr. P. S. Deshmukh: Yes, Sir; w e 
cannot do anything unless the State 
Government not only recommends but 
approves of the scheme.

Shri Bahadur Singh: May I know
whether any other place was also 
recommended in that report, especial
ly Ludhiana where there is a big agri
cultural college?

Dr. P. S. Deshmukh: Not to our
knowledge.

Central Health Education Bureau
*1532. Pandit D. N. Tlwary: Will

the Minister of Health be pleased to 
state;

(a) the results achieved by the 
Central Health Education Bureau 
since its inception; and




